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[Shri Y ad ven d ra D utt]

M R . S P E A K E R  : N o, N o. A vo id  such 
w o rd s.

S H R I Y A D V E N D R A  D U T T  : T h a t is 
P arliam entary, I w ill w ithdraw  the word 
if you  say so. But they have used even 
stronger words than this in the House o f 
Com m ons. H e said that R s. 20,000 crores 
h ave  been injccted into the blackm arket 
and that m oney is floating. I w ould not 
b lam e anybody. But before he makes an 
assertion against the Jan ata  Party, he must 
see w ho was responsible.

I again beg o f the Prim e M inister and 
appeal to his sym pathy to see that this 
P atel Commission Recom m endations are 
com pletely im plem ented and to see that 
w e do really  get road, drinking w ater 
and com m unications. W ith these few 
w ords, on the request of the Prim e M in i-
ster, I w ould say, or his advice because he 
is ju st like  a father to me, I beg of the 
H ouse to perm it me to w ithdraw  the reso-
lution.

M R . S P E A K E R  : M r. Brij Bhushan 
T iw a ri, are you w ithdraw ing your am end-
m ent ?

S H R I B R IJ B H U S H A N  T IW A R I : 
Y es, Sir. I seek the leave o f the House to 
w ith d raw  m y am endm ent.

Amendment No. 1 was, by leave, withdrawn.

M R . S P E A K E R  : M r. R am  D hari 
Shastri, are you w ithdraw ing your am end-
m ent ?

S H R I R A M  D H A R I S H A S T R I : Yes, 
S ir. I seek the leave o f the House to 
w ith draw  m y am endm ent.

Amendment N o . 2 was, by leave, withdrawn.

M R . S P E A K E R  : M r. U grasen, are 
yo u  w ithdraw ing your am endm ent ?
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Amendment No. 2 was, by leave, withdrawn.

M R . S P E A K E R  : M r. Y adven dra D u tt, 
are  yo u  w ithdraw ing your resolution ?

S H R I  Y A D V E N D R A  D U T T  : Yes, 
S ir. I seek the leave o f the House to w ith-
d ra w  m y resolution.

The motion was, bf leave, withdrawn.
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T hirty -se c o nd  Report

S H R I G A U R I S H A N K A R  R A I (Gha- 
zipur): Sir, I beg to present the T hirty- 
second Report o f the Pub lie A cco u n  
Com m ittee on A ction T aken  by G overn-
m ent on the recommendations o f  the C om -
m ittee contained in their H undred and 
Seventy-eighth R eport (Fifth Lok Sabha) 
relating to the Cash Assistance for Export 
o f M an-m ade Fabrics.
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